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THE VICE-CHAIRMAN (SHRI G.

. SWAMINATHAN): The hon. Minis-

ter will reply on Monday.

ANNOUNCEMENT RE. ALLOCATION
OF TIME FOR DISPOSAL OF GOVE-

RNMENT LEGISLATIVE AND OTH-
ER BUSINESS

THE VICE-CHAIRMAN (SHRI G.

SWAMINATHAN): | have to inform Mem-"~

bers that the Business Advisory Commit-
tee at its meeting held today, the 5th
March, 1987, allotted time for Govern-
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ment Legislative and other Business asfollows:—

BUSINESS

TIME ALLOTTED

1. Consideration and return of the Cotton, Copra
and Vegetable Oils Cess (Abolition) Bill, 1987,

as passed by the Lok Sabha.

2 hrs.

2. Discussion on the Resolution seeking disapproval
of the Delhi Municipal Corporation (Amend-
ment) Ordinance, 1987 and consideration and
passing of the Delhi Municipal Coxporanon

(Amendment) Bill, 1987.

ANNOUNCEMENT  RE,
MENT BUSINESS FOR THE WEEK
COMMENCING THE 9TH MARCH,

1987

THE MINISTER' OF STATE IN THE
MINISTRY OF PARLIAMENTARY AF-
FAIRS (SHRI M. M. JACOB):

Sir, with your permission, I rise to ann-
ounce that Government Business in this
House during the week commencing 9th

March, 1987 will consist of :

GOVERN-

1 hrs.

1. Consideration of any item of Gov-
ernment Business carried over from to-
day’s Order Paper.

2. General discussion on the General
Budget for 1987-88.

THE VICE-CHAIRMAN (SHRI G.
SWAMINATHAN): The House  stands
adjourned till 11 AM, tomorrow.

The House then adjourned at
four minutes past six of the clock
till eleven .of the clock on Friday
the 6th March 1987.



